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THE HOUSE OF THE PEOPLE (EXTENSION OF DURATION)
ACT, 1976 .

No. 30 or 1976

[16th February, 1976.]

- 'An Act to provide for the extension of the duration of the present

House of the Pcople

' BE 1t enacted ,',byiP;arliament in ‘th_,e" Twenty-seventh = Year :of‘ the-
-Republic-¢f ' India as follows:— .

‘1. This Act may be called the House of the People (Extension of

Duration) Act, 1976.

" 2. The period of five years [being the period for which the House of
the People fhay, under clause ) of article 83 of the Cbhstitution,
continue from the date appointed for its first meeting] in relation to the
present House of the People shall, w:'hile‘the Proclamations of Emergency
i‘ss;ﬂed Or‘i the- 3rd‘day of December, 1971 and on the 25th day of June,
:_19’?5 are both m opel ation, be extended for' a period of one year:

Provided that if both or elthEL ‘of the sald Proclamatlons cease Or
ceases to operate before the expiration of the said period of one year,
the presént House of the People shall, unless previously digsoived under

clause (2)..of article 83 of the Conqtitution continue until six months

Cafter th“ cesser of operation of the said Proclenations or Froclamstion
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